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"ORAL JULGEMENT: Dated : 29.8.1991

14. smt. S.R.Satpute,
T~144, Ol¢ P&T Colony,

Gultekadi, Pune 411 001. ees Arplicant

(0a 467/91)
V/s

Union of Incdie & Ors. +e++ Responcents

COxAM : Hon'ble vice-Chairman, shri U.C.Srivastava

Arpearances:

Mr. S.P.falkarni, aAdvocate
for the apprlicant ancg
rr.F.M.Frachan, Advocate
for the responcents.

(Per. u.C.Srivastava, Vice-Chairman) !
I

In all these cases, some of which have been !

liste¢ for hearing (sl.no.1 to 6) and some of which

are listed for admission hearing (sl.no.7 to 14)

the counsel for the parties have stated that phe

roint involved in these arrlications is one aré and same

as such counter afficavit filed can be read in all the'

other applications anc all can be (istosed of together.

Accordingly aryrlications 2t Sl.Lo.7 to 14 are acémitted

anc 1 proceed to c¢ispose of all the aprlications . 4
together. Learred counsel for the arplicants
contended that he is challenging tre actior of ttre
oppésite parties in taking proceedings against the
applicants uncer Fublic Fremises (Lviction of
Unauthorised Occupants) Act on the ground of Siscrinmi-
nation as in respect of 13 other ermployces were allowed|
to stay in the premises. The learneé¢ councel for the
responcernts procuced before us & lettef of the Director
oL Fostal Services cated 21.&,91 acdressec to the
Estate Ofificer/Chief Fost Master General, Maharashtra

Circle, in which it has been clearly stateé that out
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of those 13 o;cupants with vhom applicants arc
claiming ¢éiscrimination 11 have creéiteu the amount of
arrears of licence fee ané have produced the receirt.
and that they have vacatea tbe premises. The remaining
two éid.notrcredit the arrears gf licence fee and
therefore their premises have been vacatea from them

an¢ a panchanama has been prepared anc the same has |

been sent. Shri P.M.ﬁraéhan, lecarnec counsel for the

'respohéents also magde a statement in this behalf. The

learned counsel for the applicants accepteé this position

ané saié¢ that in view of this present rosition it will
not be possible for himlto convince the court the
rleas which he has raiééé but he prays that some
reasonable time may be granted to the arplicants to
vacate the premises and-prays that three months time
may be granteﬁ to the apy licants to vacate the premises,
The prayer arpeers to be reasonable anc accoruingly
time upto Zlst Lecember 1991 is granted to the'
aprlicants to vacate the premises. Till then thre
ayplicants shéll not be evictec by.the r€s) ONCENnT s,

The applicants shall héndover the Qacant rosition of
the premises ih their fossssion by 21.12,.1991 or any
cate prior to the conveﬁiencé cf thrc resyonients after

givirng then cue intimation .0f the cate on which

[osession is to be taken. This shall not ke oeme any

other person in the yremises in any manner dard shall

clso clear all the cues bofore they vacate the premiges.

n

wWith these obscrvatior:s the arrlicatiorns stané cisposed

of tinally with no order as to costs,

T A s e MG Bt ———— -

Ln]

presy

BT T Vgt i

AT . )

urpe 4 e




